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Mr. Deputy-Speaker: 1 will now put
substitute motions 5, 6, 7 and 8 re-
garding “food situation” to the vote
of the House.

The substitute motions Nos, 5, 6, 7
and 8 were put and negatived

The substitute motion No. 2 re.
“Food Situagion™ was also put and
negatived.

Mr. Deputy-Speaker: 1 now put
substitute motion No, 1 of Shri Kri-
shnapal Singh to the motion regard-
ing the situation arising out of drou-
ght, to the vote of the House,

The substitute motion Wo. 1 wasg put
and negotived

Mr. Deputy-Speaker: So we shall
now proceed to the next item of busi-
ness.

14-16 hra

DELHI ADMINISTRATION BILL—
Contd.

Mr. Deputy-Speaker: We shall now
take up further consideration of the
motion to refer the Delhi Administra-
tion Bill to a Joint Committee. Two
hours had been allotted. I am told
the Business Advisory Commitiee has
increased it by one hour. So one hour
and 15 minutes are left. How much
time will the hon. Minister require?

The Minister of Home Affalrs (Bhri
Nanda): [ will require half an hour.

Mr. Bqnty-swcr' So we have
got 45 minut 1 i Shri
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My request,_which is just and rea-
sonable, is at least one member
from the scheduled community should
be appointed jn the Executive Coun-
cil. Regarding rescrvation of seats,
Government is going tp locate places
for the reservation of seats for sche-
duled caste. I only request that the
seats should be lucated in places where
scheduled communities are living in
majority. In regard to Panchayat
elections, 1 notice that seats are lo-
cated for scheduled communities in
places where there are no acheduled
communities living. It is, therefore,
no uge locating seats in places where
harijan communities do not live. [
request the Government to see that
seats are reserved in places where
scheduled communitiey live in majo-
rity.

Regarding Clause 8 of the Bill it,
fixes the age limit as 25 for a person
to stand for elections to the Metro-
politan Council. When the citizen has
the right to be a voter at the age of
21, he has no right to stand for elec-
tions to the Metropolitan Council, ac-
cording to this Clause, This Clause
deprives the right of & voter to stand
for elections. In the case of munici-
pal electiong and panchayat elections,
every voter is eligible to stand for
elections. So the same procedure
should be adopted In the case of elec-
tions to the Metropolitan Councll also

Clause 17 deprives the right of
Parliamentary members from hold-
ing membership of the Metropolitan
Council while they are Members of

Balakrishnan I'ﬂly ti his st

Shri Balakrish (Kollpatti): In
our country one-sixth of the popula-
tion belong to scheduled castes, We
have more than 2,000 municipalities
and hundreds of Panchayats, Unions
but I do not find even half a dozen
Municipal Chairmen or Panchayat
Chairmen belonging to b adilad
community, If at all scheduled castes
occupy high posltions, it is oniy
through nominations that they have
acquired those positions,

Parli t I krww tbere are 80
many Parli who
are, even at present. holdl.ng high
positions as Chairmen or are Chalr-
men of Zila Parishad while holding the
position of Parliamentary member-
ship. T do not, therefore, understand
why only the Parllamentary members

ging to Delhi should be deprived
of 'hc'ldlrlg the membership of this
Council.

Regarding removal or Chalrman
from the office, the Municipal Chalr-
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(Shri Belakrishnan]

man or a Chairman of the Panchayat
Union cannot be removed through a
motion of no-confidence wuntil six
monthg are over from the date of
election. But here in this Bill, four-
teen days’ notice is enough to remove
the Chairman with a simple majority
vote, This will create an unsteady
atmosphere in the functioning of the
Council. So this will have to be
amendeq suitably.

Shri Brahm Prakash (Outer Delhi):
1 should thank you, Mr. Deputy-Spea-
ker for having given me the oppor-
tunity to speak on this unfortunate
Bill. It is unfortunate because the
public opinion in Delhi has not ac-
cepted it or has given its support. All
the political parties and all news-
papers have criticised it and have
found it unsuitable and wanting.
I feel that there is some misunder-
standing created somewhat—I do not
know how—that this Bill has been
frameq with the approval of some of
the Members of Parli t and the
Members of Parliament from Delhi.
There is some misunderstanding on
that account. Before clearing that
misunderstanding, it is my duty to tell
this House that in the opinion of
most of the political parties and res-
ponsible opinion in Delhi, the solu-
tion to the political problems of Delhi
and the solution for giving a unified
administration to Delhi and in order
to give it a proper democratic charac-
ter it is only a parliamentary form of
Government; that is, a legislature and
a council of Ministers is necessary.
This is the demand made by the pub-
lic opinion in Delhi. Without it I do
not think that there could be any
solution to this chronic disease of a
political vacuum in Delhl

Unfortunately, the argument has
been advanced before us, not from
today but since 1914, by whosoever
had come to administer Delhi that
this being the capital there was a spe-
cial responsibility and therefore, it
was the Government of India which
had to rule over Delhl. We are also
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given some examples in the world in
that connection. 1 have tried to study
how the capitals of the worldq are
administered. = Except Washington,
there is no capital in the world which
is administered differently from the
other parts of the country. There are
no doubt many types of administra-
tion, centraliseq administration, uni-
tary form of government and so on.
1 do not want to quote those exam-
ples, because then perhaps I may be
given a (different reply. But I would
like to quote the example of those
countries where there is a federal form
of government. In all those countries
such as West Germany, Canada, Ar-
gentina, South Africa, etc. the admi-
nistration of the capital city or the
province in which the capital is situa-
ed is run in the same manner &8s in
the other parts of the country, and
there have been occasions when diffe-
rent parties have ruled in the Central
Government and in the State Govern-
ments, and no difficulties have been
felt. Take the case of even the very
controversial place and a place of
great importance, namely Berlin.
Even today, West Berlin is ruled by
a Mayor who belongs to a different
party. 1 do not know how if the
capital is given a democratic set-up
and a parliamentary form of govern-
ment it will be able to disobey or go
against the wishes of the Central
Government and how the Central
Government's position will be com-
promised.

Even during the period when we
had a limited form of parliamentary
government in Delhi from 1852 to
1956, I did not find a single occasion
when a decision was taken with a
vote in the Cabinet; there was not an
occasion when the Cabinet had to
differ with the Chiet Commis-
sioner; there was not a single occa-
sion when the Government of Delhi
had to differ with the Government ot
India. That administration was quite
successful. But, somehow, the story
has been circulated that it had failed.
I do not know what the criterion is.
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The States Reorganisation Commis-
gion had no doubt given a werdict
against us. That was an unjust ver-
dict. The States Reorganisation Com-
mission had given many unjust ver-
dicts. Those verdicts have been re-
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after dnmm original demand
in order an opportunity to the
Government of India to give us an
alternative, we entered into discus-
sions, We tried to thrash out some
formula, No doubt, we agreed, 'Yes

versed by this t Parli and
1 think that in the future also certain
other verdicts will be reversed. It
was a prejudiced opinion given against
us, [ would submit that the Delhi
voter was the best judge. I may in-
form you that the numbern of votes
polled by the Congress Party in 1957,
just after the abolition of the State,
was double than what was poll-
ed in 1952, That was a measure of
great confidence that the people of
Delhi had in the Congress Party which
was in power at that time. I am also
grateful to the people of Delhi, for I
stood from a constituency which was
quite foreign to me it was a wholly
urban constituency; I was returned
from that constituency because I hap-
pened for some time to be their Mi-
nister and they had therefore voted
me from that constituency. So, if the
public opinion in Delhj is taken into
account, then in their opinion that
experiment was a success, and no diffi-
culty had arisen at any time between
the Delhi State Government and the
Government of India. Our experience
during the last two three years of ne-
gotiations with the Government of
India has also given me the addition-
al argument that under the present
Constitution. ...

ot yew wr weamwm (3T )
FqTew Agreg, § QTOwT sy wiger
v amr o @ £
o fesft Kot § wig@r o ¢
#fea wea Aoyl At o

Mr. Deputy-Speaker The hon. Mem-
ber may resume his seat for a while.
There is no quorum. The bell is being
rung—Now, there is gquorum, Shri
Brahm Prakash may resume his
speech.

8hri Brahm Prakash: As far as the
present Bill is concerned, no doubt

tead of A bly, it may be called
Metropolitan Council that may be
directly elected. Instead of Minis-
ters, it may be '‘Executive Councillors.
They should be out of the elected
bers.' This was given
to us. I think Government still stand
by that assurance. But after these
things were discussed, thingg got stuck
up because in the present form, thé
Metropoiltan Council is nothing but
an advisory committee. It has no role
to play. It will be directly elected by
the people of Delhi, it will be given
all the parapharnalia of an Assembly
but it will have np vote on any ques-
tion, Then again, the Executive Coun-
cillors will have no power as at pre-
sent envisaged. After thelr appoint-
ment, they will not be responsible to
anybody except to the appointing
authority. This is not democracy.

st gew W weAT@ . IITAN
g, waw & gl i
Mr. Deputy-Speaker: The bell is

being rung—Now there is gquorum.
He may continue.

Shri Brahm Prakash: I was saying
that the Bill in its present form is
undemocratic in character. If Govern-
ment i3 keen on experimenting

with this Bill, if Government wants |

that this experiment should be made
successfull in Delhl, it will have
to give wider powers to the Metropo-
litan Council, The Executive Coun-
cillors should be made responsible to
the Metropolitan Council. The basic
power s the power of finance. ‘With-
out the power of finance, to the Metro-
politan Council, there cannot be any
answerability. If according to the
[ itutd as [t stands, as Werbl:
t out, no financial power can
ﬁf:n tn:'u. then the Constitution
should be amended.
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[Bhri Brabm Prakash]

1 would urge upon Government this
in the interest of better administra-
tion in Delhi. By adopting and putting
intop practice this Bill, the Delhi ad-
ministration will become worse than
what it js already. It is already bad.
The whole administration is divided
into so many authorities. To these
will be added two or three authori-
ties, all pulling against each other.
Delhi will have neither efficient ad-
ministration, nor unified administra-
tion nor good administration, So I
would urge upon Government to
think radically about this Bill before
enacting it.

o wo wro vt (o)
guTers wEEy, & W () ¥ ot €
oA Y W A akw g e ¥
90 T & am F g g 1 o WY W ()
& wrodt % ferg s wman o faeelt
& fog ot gerceTirenget swre ¥ T
¥ fade wt &Y Ao Y 3w F oqrEr
WT 7Y WY wEGT 97

0 et § fe v e ot 7 aw
A WY § ot Fereelt #Y orram o7 wrrATST
! wfafafowg st & 1| & wern g s
NysIEA eEl twmAdgwaa )
firyy g wror aw Fame A ) weeT
wror g & fw 3w & sacEwe & amw
waq @ 1 3w gArh @wr amw
ot geferm T 4 O gt s fea
gt & st afees ¥ arfewmy & s
a7 {1 wr vt e gt & dicaw
W ¥ ¥ e A e
¥ faredt ® wmae §qure ¥ fag wme
g1t g et A A A www A @
o A wwwfow AW & 1 I W
aaw 9T &1 o dw aff v afgy
w1 ®if frdos 7 wmp Y s
wifgd q1 Wil goe ug wam adr 3

fww oY afg g@ ot fkr & At gt
are § fr g & Aeedi ), T AER
1 59 qWR w17 AT arfEdy Wi At feesr
F et F7 A § IR AT q
qre vy AT wnfigdy | o Iy v wg
ax 38 97 oy fwat s wfed

o faias & marg § 49 a1 At
iy & oy wgy ¥ WY gar e
THT AT A Y F ) S Ow AT
W W fr foet & AW A1 wEe
Y foavat T, I @ q@T A T | AT
wrw sy & fog W gy aomr m §

“After detailed discussions with
representatives of political parties
and other interests in Delhi, Gov-
ernment have finalised a scheme
for changing the administrative
set up In certain directions".

Wy wrw fen } v o & amar &
sfafafoay w Y 78 afew feesit
Fafvrw s ot & of qret e &
# 7Y et O fvm v & Wi aor
3 1 e & goerd a1 ®1 wfis aor-
qF TR § FOIfF o ger A e
oft e O A T F

A afafmer mF arr 77 w7 0f
} fr ofz @gi 97 79 somaifas mer
aaeqT  FY FAGAT XY AT AT AT
qORTT ¥ Ay fedft vy & wawmr wf
s oy freee wT 95T, o1
wrrTes wear &\ e gt aw @
wrew gut &, el s aWr (e
T AFE A F AR AEET W
TR Qe suw W 40 o feET o%
T & FA1 F froRnT v 6 a4t
™ AT q@ 99w ur fe S
qTWT WY U9 AOETT § ogew (aE
maT T WTagary g adf @ ok
qr. ..
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ot wg swrw : der et oft
Ll i

ot %o w0 @t R A §
W ot eraTRER pEdt & @t #
ot fieedt v o Farid dErgwr  or
et feqfy ¥ goere & fgr & aff
LAl L

ok wfifore Trfemged ar omr-
ara oY WY T F wgi g U § 0
ot gew § wT gew wefafrger
TgT T A AET S AW TANT A
g1 # | xuiEe 9w oF e &,
o AFEES FIT , T AW T ATHA
fore erg ¥ oo & I g @ wwAT
wfgy 1 faimee o gfeem ¥
fe gt el amE F1 wET R
o ot wrr aow g KfF w9
Wt gwg 1 wraar  afz gz fadww
qfer grm ofs 3% wfis aow 7
T &, &1 Aty wree f qwy fa
W, WY oF i 7w A1y, a9 weer
wiaT famr @y

afe ot fadwrs wTor g AT
¢ 39 ¥ ot et e ww ¥ wlf g
£ e A Adw § amer A
o fodre § ooyt §fR e W
Frmrrfaredtor 2Y & A 27 U TE A
difefer i 1 wqreaT S o
fow & ma afofafa orgudit oix
] ¥ o7 Fw faefrr wreet & wfy-
vy gvft wfwrr {1, o gfioeg-
fex #ffaw & aeey ot we1T AwTd
war fomr e & sfasye vt war
L

Wiy wm el e 9
wfamr & A ofeer twama Iwg
fesgw  we ardft ) agt aw fr oWl
AVIT TATE I oW ATy
¥ 10 wfewr afawt @ AT o
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qiwr & s wfiverc & arw A wfrer
fag et oo o% wT omd |
£ wwie ¥ fow go@mr  wrEa o
o fuft g9 Aamfwer wifg
ot cfiwrafer  #ifa & ek
Iad T8 W IATATae afew fm oo
Iq ¥ FAw vy weae wid A QU A
q92AZ TAT A1 #4T FER R 0-
fagrm | ¥ WA § g9 WA
& wopar § fs wredm W g o
g W wfgd
ot v % whe W faw
wifred ff o=y 3 & o st @
wifew 7t @@ ¢ oo
sfafafaat & & ff aoft, Odft ey &
& s f B wiwA feafr & g
gregwr @ | wHe Saw
§ 1 wfior gare & ww ATy gu,
o g gk § e g e e and,
odar & ¥ are are vy &, © awy e
w6 o g e fady sfer it 4

X9 ¥ warer qg |t g m
fe #usafor od o ¥ AR
wifgwr & £ arddr e ffors fret
¥ 3 ¥y fawm o gt § 0 @
feafer % & oy ag wqm fie adfur feafar
ot ST W WTEA |F AT AT QT
wg afew qurget Wi afis awfrge
O o ¥ W ag an? g
o feedt fY e & feelt oY o
shaffri yagem e § fe & o
gRT FORTT % A st Iafery
F Wt wiife ag %z v @ oW
a% %} firer w2 Awr w7 T W
9T YA FR qrEAl 1 A § oo
et feafar & goere w1 gfaar amit
TaTAT W 9 & T wfEart aofem
so Ifwa aff g

ferelt ¥ wwrew ¥ fad W oy
frduw wra § wyg v wfiafr & aord
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[#t 7o ®to0 fradt]
ot T §, & Qar awwar § 1 afr e F
vt aga st ¥ av afes st
@ mf § o s afafy #1379 ¥ g2
®@ &1 wfaw g | & g g
wrag fem s afnfs dom wrd o
wWa wwST &\ ThEw & A
I FY guTY W Sue wgt o< fear
s W 39 & T o ag e g
s Wi WY gw I oif st
ot aga wwa & falr ag we aeear
faeely & o Ifwa gvh, G wreeT
=fgdr

o Wi % arq & o faw w1 awdq
worg W7 wnn s g fe oww
LRk nh ol

Y T T R (AT | TS
wgrea, & sft 7o wo frdedy #1 ww AW
¥ oy wgme § i ag faer wamfas §,
figey 1 gfeemror It ¥ A £ 9w
¥ fam gfewror gqoamr §
¥uW AR F oF T A ag
#t £ & oF avs a1 ag Ty 4@ Y
AR F AR § W g
e T8 feeeft @ T g Rw
TATY EY WO WA G A W
& ow gEX A Frodt I o §
Tx gw A dwe « feafa A v @y At
wryw wwr w1 faer T 3w Al gt
wFaTd | YW ¥ oy ag i g §
woere Y o g @ Tr ag o feft
TETT w1 dorft gar ¥ X ey qe
fresft T W aTw syt oAl q
weh W T @ gfamm ww
AT WY OE ST AT WAt § | wewr
v feer ¥ v S aff o omft §
ar firx ez wireg % o w1k ofords
W FAT G | TR GO
v &Y Tl <7 § o O T WY AT
2 o fae gw fer arx 9w 3 ofod
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A ¥ far ag g oy ®
Tt § fe w grow § o oy §n e
g ofedw &1 & folr o @
It |

s fow Arow (ad) o oA
w e 7@ wnnfr )

oY wrsht W o ;AT WY WY
EiaclARCIES Gl

L A e
ax farel & o O st
& A ox qfet & &= Sav &« fear
AT ar | AT daEr o AT A ¥
gt 1T 7y Awfaea wifae aoms o
o ARG fmiwdn
St fie s st & sy ¥ Fagmae & w=
g A qw IE A e § A
faiiy &% Jore A w1 el ¥
T §1F g agt F amfe ¥ o
W TR w AT G oF 9§ age
g atg § 1 o g ¥ A
BT TgT & A AT SR ATE |
fry s 7 gt < s oA
fF ag *wn g wfewe ¥ i &,
& ar Faw  fawfor s av §, @
ot ST &Yt e o T & ot
¥ At & wfaerd o geroae fear
Ty

AT Wt TEET ag g FRAE
fe 2w # dx Wt gfem Sfedwr g,
I & gwww &Y 7% fadaw Arar T g
feg & oy frlww s W f B
freelt & s qdy ol & awr W B
faeeft &, oY # w o wY -
firar g & o gt A A gy
W xw foelt % wc ga o Pt
s s wfew et § 1w
o %1 Ao I Gl wwn 1w
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ST agt aqy forer ot § ag Wy oy
TERE FCawx § e s d g Wy
aty W Tw g ¥ ff sk i@t g,
afew wmamet & st § o 99
A & afew £

g 9T A T |/TAT AT, TW X
A T 5B v w1 wfirere aft
o, fmft swre & faefl wfiner
o Aff g 1 wifee ag few am Wt
OT § | Tg H9 W T W O
o GORTTURY agi ¥ oA o '™ W
% wiwy ¥ favre i | w e fag
frdtg w f o ag faer s afafer
F T 97 @ A9 A W aw Ay
Y e FT i Ifew 3 ST F A fomewr
@t fe | & wrwn e  fis oy w
oy awer wwd i ag vy off da

w faw & o pefafrger frger
forar war § T ag wfwwre faan m
g feag o1 =T & g @A
® QYW FT G, ag N FT A
arew AT | gt Y ag wré g
Imar mrwsom . g & 4 qw
gy feRy 5% ow owwT &
foita wfasrs grm ) 57 aq amiw
adfom uE fr ¥fF W AT gy Am
§ o §w dwiT ¥wl 3w ow
fakwrfiwrs &1 sarr fedlt ot wa
FT THAT |

AoV H gEr 9¢ @ T 8
2w ot g, &, # oo fawlt @
@t Tzgg § AT AT 97| 99 A
# fafr & ot ag dgwifAea
s aff @ &) @i ow
I FH AT EwAT R A g
s &t aw b1 & ww g
fe femlt # woe frg st &
ot ff Gt ff 3w ¥ Amin
s agr wrr @t gl W
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oy @ fadas ant g gm @
I 9T I FWT F Y gerg ofr #ro0f
g L I AT T ol o ot & A
s g1 & & T, gwwg, ook &
I gvm § fr foeeft o o= w6
¥ 3 it 7@ &1 aug ow faw § A
frm v @t 1 wew A, =
wiw agt @ A o feedy & Afefede
AT g o 9 feesr ®Y goerd
& e & wfr oo
W & aw wfoew aw @7 ¥ A
a# (dt) Sz ¥ W qtw 5
% ¥ WIW ¥ IATErd wreA q90 0
wiFAET ff Wi gE%T oF Aar-afog
wWrar | o eza QuriariRem s
o o A ey @i fegEm
¥ fag o=t w1 gt v & fay
o graar aardy fam g & g
9T ATT AW FT TAHUEA AT AT FAT
T # off g A & gwer & whree
we w1 e ofan fremgr mmoo
oo i gu? Sz ¥ g @
gt 1 for @ R fomimid
et et & qrfrw & fr @
ST & omar ar FEer frew
9 fa=re w1 goeT ¥ w1 fewm o
I wravr & S & o 9 (61

DECEMBER 7, 1985

Admn. Bill 6136

V7 W T 9T IEET A 69
T A Ay 917 ArEd & g wEi-
T % arsTy & et &1 wwmEe wme
1 Eeqr & 4 | I9 swAeqr WY
saifas fgama & wear W@y awwr
AT WY AT SFTW A AT 91T A FH-
wai ® Y SEN ¥, a4 Fe oA
FUETT & AT AT €W a1 F
st faa i wmifas aafa & agr
wr g A wifge freg
wAqT & 97 gy wfaffedi o«
g g Wi g% qfaw 3w faet
O ¥ U W9 | wifEw, Iy
R FY T g 9T AT & A
¥ gz frgge wok amy wfoa
fFar mm & 1 A T ¥ mRE I
fadas & arr H oqaw o i 2
wuaEr #), 0 A1 qg fa A0 w1 aegfer
aft & wfar aefee 2 w0
FAAT FATEA A s favra faen
& 7Y o e v fam ey B wAr
S A

&, T wamat &1 A1 A i g
AT FTAT TR & W7 O T
T T ¥ faedll & AWIE § FIT AAT
wZw TaeT AEY § OR A F R A
FeT &AE & 1| a@ AW THA HgEA
afi § 1 afew faest oF T wEET
§ | WTY 3w AT, WA WA F A
agt T &, 7T wrerwrdt § A 9@ TEA
¢, & frert & i g W 3H AW
R g1z i 41X fgmaT wf 0% wy fawd
§ | feeelt Y orw e ) fadeit azi
wid a1 wit fega™ W oar SaE
framn & = aran G frafr i fee
# frge wTET U7 TN TAAHE A9 AT
a7 7 feeslt & F wree g1 & & WY
7 ot dw ¥ faw weer @ o%
& Gt foafar i o oeae S, foeehl
& ¥ v # gt nfig, s feeeft
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& %1 wraq & Arq.qiq agt & Anrfos
a1 §, oA A ag WA § S AT
¥ qarfaw t gt ¥k oaifes ¥ 3
SaeqT a7 A1 ag @A A Ay
§ mraar g fie o fadaw ok e
qfeqfa fear w1 § o7 O w1 vy
® o' tEATAT A a9 O @ g
sam Tad faedt § A ard Ao
Araari 1 w7 i wiv o foesht @R
20 %) o S Freq § 74 faeddt & fAg
AT W & A AT WA wT gw g
f fesdft gardy § W g @i w1 WY
feseit 9T a1 Y 7% & 1 wew o,
A Yfaaa @ & gu fadaw o1 mammg W
g w7 & wrtT g wat €1 g4 fadgaw
& fq aaré 21 g fawr fagas & wreas
A IA% FaA Az $faa £ sgaear
g1t fa e safers s o wrars gt
17 A% W1 oaieafor wtfae g
A6 AmAye fFa s gATEE ¥ w0
B afea g ar 341 vl # & AT TG
@ gid | a4 feafa 8 & aawat §
fx faet 41 womam aga &1 qdvw w0
A W7 08 37 7 g faad Lo famm
fewrdt & ATl 1 41 1 gt afew A
aw ¥ At 1 fasma im0 g weR
& a1 & vw 17 97 77 91 wgiaw W
oR wifrd fadas & fam awd 2
LA

it awrmelre et (faora)
Treaq #, §9 fzq qga 3 wgm@ g
Wt A A3z fmar qr fe 1962 ¥ Sl
RTYH ¥ q1Z E9 F F1OF I 67 ATy
41 7TE J g7A 9B T OwAT W
Aar 7 feat | wgn A & few am
TGN AEA g e 1965 ¥ wifemT
2 GO AYE T H1 W OEAT I7 KT 9T
Gt wnoer arfy gt A f5 36 gen
Tt AqTA FTA AT FIE | A WAL AT
9 qT6TT 7 %1 38 #wa Forw wwy fe
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¥ fartry o s o 24 2 oft oy
§ ¥ o dumh ¥ & waw ¥ wd
& fotior it wrer o | o B figeg e
formr ST o # formy w2 oY rfieeesy
¥ orq dud F U E, avRL W W
wrwerr wr gerfoors ag gur fie O
O W o9 Ao e ¥ et ol
I AT 3 & Ay o g gt & frey
woAt gfierat wiosy § o oF | Fomt
g¥ ¥ wfafy & Fmfo w1 ofome o
g fx 5w i & Fior o ween
Wt wft gt fis gfomd wrara emy
art, fgrrem &1 AT W o\, i
T & wer Wt oft wunTe TR
7 fegerma & 7 woft o aifen v
g ag W Wit fF e gw HwewTw
# qardt ga ¥ famfor & fog w3 o
aet & o aihem ¥ e o A feere
fwar ot wwar ? e fa e e
ot § v ara & g o ot qw
T & % O € T TR W T
T @ weTe % Fotai @ W oW o
L

15 hrs.

& ury foa oft wy wTw frad &
A a3 § faegs agwe g e g feiaes
arer Fufem 77 ¥ i wravaear agr
¥ | o7t for R Fieesft w1 wrre e T
qF o s o mw oW
WA T a1 AT | O T vE frd-
a% F1 ATE freedt ot W A qogrht
¢ 8% 97gas daT w7 O HERTT
a1 AN & W wY, 0§ et ara A
Wt xgreTT & W €1 & (g
gt arm ) afeR ow o fra @
@ @ I %y v Had a7
T TgEs ag gfe & § e gf o
wr§ il Tardt At § e e g
wrRa oA g & o ed aea @
& ara & agm § e faech B ot ¥y
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[t swmd wed)]

weT Al WA wrfgg | W @
& oy W wEAT g § {6 woerT s
TATE A FY S | a7 A1 Frwdt ¥ W
e ag TEA § A1 IR O Fade qw
AgAT § WEATAS! w1 Frafor &3 gt AT
ST ORTT AT a7 & 9 g9 & e aam
W @ faeelt 1 e W oy At
J wEAT 7% § T oA a vy aw w4
otk TE W XA A 7 FEATE &
A1 37 sfsariai oy yv foqr o awa
Faw FO AV F AWE A TOFT HE
w0k 7% &1 W et ag e aY
gyt &1 afcares aff g X o
g § e faeelt & svat g wmww
ot grar wrfigy faew & ot ag WA g
fir ¥ T qut e & faeely & wraA
& T=E W fgem & ol Tt ¥
ey e *1 wmad sqaenr B G
¢ feeslt ®) ST OF T W
el (oM A0 T & oW
% g% ama fagwy fie frie w7 8 wgAT
gy A e ge i & Koy
tw w1 § e o ekt ad § s
fa afafedt Y @ oo7 & =ipfa
faodt & 3wk I8 W §B wETE
T T & it wwT @ A davd
o ¥ frarior & Ferg wfnfr ot arit form
oF #Y T & saferal w TaT M g,
Ju0 ¥ ¥ oufa & & 0 4® WY

gragfer feeeht & v frdaw & wier
Y 1 wE & gon gEA Y s S
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legislature, that it should have a
Cabinet and a Chief Minister. In
addition to this emotional reason, I
could add another emotional reason.
Because Delhi was the responsibility
of the Centre, millions of rupees have
been invested in Delhi. Delhi has
become a wvery prosperous city. If
Delhi were not the Central responsi-
bility, my constituency might have
got something more; other constituen-
cies might have got something more.
Really speaking, the Delhi people must
advocate for the Delhi State being cen-
tarlly administered. It is in their own
interest and for their economic pros-
perity. It is not to our advantage as
such. But so far as the Delhiwalas
are concerned, I find that there may
be a political reason—there is a poli-
tical question involved—but the main
question of economic prosperity is
important and therefore, the present
system of the centrally administered
city of Delhi is to the advantage of
the city of Delhi.

So far as the ideal is concerned, as
I said, there was the reason advanced
by Pandit Jawaharlalji, our late lea-
der. We have heard it so many times
in this House, and a lot of Members
has been advocating and sometimes
rightly advocating, that there should
be no deviation from Nehru. I do not
find any reason why we should not
adhere to the voice of our late Prime
Minister in this tt Panditji not
only considered this point but also
realised that it was different from
what was being practised in the city
of Washington and in the city of
London; he agreed to a responsible
government in the city of Delhi. But
after studying the experience of its
working, he found that it was against
the interests of the country to have

g
Shri G. N. Dixit (Etawah): Mr.
Deputy-Speaker, Sir, 1 rise to rt

this Bill. In my opinion, it is a good
adjustment between reason and emo-
tion. It is a good compromise between
ideal and practice. I know that on
the emotional aspect, sufficient has
been said by so many Members. They
desire that Delhi should be a full-
filedged State, that it should have a

two gover ts working at cross
purposes in the same city. He also
found it was not in the general in-
terest of the people here, and then
decided to revert it to its old position,
to put back gear and restore it to a
position like that of Washington and
London. Therefore, after that ex-
perience, Panditji decided that in the
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city of Delhi the position should be
different from all other States in the
country. There are other union ter-
ritories for a special reason, for prac-
tical purposes, for realism's sake it
was thought necessary that this city,
where the Parliament sits, where
there is an international confabula-
tion of world citizens, a place which
is considereq to be an ideal town of
this country—

Mr. Deputy-Speaker: The
Member's time is up.

hon.

Bhri G. N. Dixit: I will take just
two minutes more, Sir. It was de-
manded that there should not be two
governments working here at cross
purposes and that there should be only
one government working; and there-
fore Delhi should find itself lucky that
it is being administered by the top
people of this country. Delhi should
feel that it is lucky that it gets all the
economic assistance from the Govern-
ment of India; so, after mature think-
ing, and mature experience, our late
leader decided on the present set-up
for the city of Delhi. I remember, in
my part of the country, there is a
Hindi saying:

TF AT 3T /Y STHL FEA —
are are sy @ af wgmw

It means that 8 man who is decided
once ig a lord, and one who is deceived
repeatedly is an idiot. Therefore, I
will say we learnt by experience, and
we found that that was not the right
way of joing things, and therefore,
we have adopted the other method.
Whatever Nandajl has done in the city
of Delhi—

st Wit Tw o I
wEET, AU O gz WIE W 8 |
ot awew & o yfrai wew vy
17 oferdzd oY & o

8hri G. N. Dixit: I havt only quot-
ed a proverb. 1 have not said any-
thing about Parliament. I have only
said something which is prevalent in
Hindi ang I have translated the word
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as idiot, It u’.‘&u a proverb. (Inter-
ruption).

Shri Kashi Ram Gupta: The Hindi
word is not proper.

Mr. Deputy-Speaker :
sion is rather wvulgar,

The expres-

8hri G. N. Dixht ; I request my hon.
friend to follow the terminology. In
Sanskrit, that word would mean
mango. Therefore, from Hindi, I trans-
lateq it into idiot.

sl wreit T e - O i o
& i g fit w1 we & 1 wwwt IwE
ey g

8hri G. N. Dixit: You do not know
the Hindi meaning. ] am telling you
that the meaning is idiot.

Shri Kashi Ram Guptéa: [ know the
meaning.

Shri G, N. Dixit: My submission i»
this. According to me, everything
that the city of Delhi desires for ideal's
sake is there. The ~ Mmtropolitan
Council is there; election is there; the
executive council is there. The only
thing they want is a Chief Minister;
the Chief Minister is not there. In
the place of the Chief Minister, It will
be the President of India and the
Union Home Minister who will rule
and this will be safe for the city of
Dethi. So, with these words, I sup-
port the BillL

The Minister of Home Affairs (Bhri
Nanda): Mr. Deputy-Speaker, Sir,
thig Bill is being referred to a Joint
Committee, That renders my task
easier and makes it lighter. I have
carefully listened to the observations
made in the course of this discussion,
but I do not think I should take up
the time of the House in dealing with
every point in every detall. The
Joint Committee can be depended up-
on to effect such improvements in
the Bill as may be called for. If there
are any deficiencies, any flaws, the
Joint Committee certainly, after full
consideration of every provision of
the Bill in all its detsils, will bring



6143 Delhi

[Shri Nanda)

about those improvements and remove
any defect which might be found in
the BINL

1 should briefly bring out here what
are the basic issues involved and why
the basic structure of the Bill cannot
be altered ang cannot be different
from what has been embodied in the
Bill. In a number of speeches, strong
criticism of the provisions was made,
The objections mostly revolve around
the position of the Metropolitan Coun-
«<il. Stress was laid on the inadequacy
of the functions and powers of the
Metropolitan Council. Ridicule was
poured on the very limited competence
of the Metropolitan Council. On the
other side, in contrast, it was said that
there was a dictatorial fleld of juris-
diction for the administrator. That
was what was said: that he will be
a dictator, a kind of Moghul emperor.
All this stems from a lack of appre-
ciation regarding the basic concepts
and the principles on which this Bill
has been formulated. The Govern-
ment seeks to implement a certain
policy. Hon. Members have raised the
question whether Government have a
policy in this regard. Government
seeks to implement that policy and
there is a definite purpose which is
sought to be fulfilled through this
legislation. 1 may make it clear that
it is not a part of that purpose, not
an ingredient of that policy, that
Delhi should be furnished with an
Assembly, a council of ministers and
a Chief Minister, Let that be clear.
How we judge this aspect will depend
upon whether we agree with this basic
approach or not. The basic question,
the crucial issue, is whether Dethi
should, in addition to being the capi-
tal of the Union of India, and the seat
of the Central Government, be also the
seat of another government which will
administer the affairs of Delhi indep-
endently {e. without being answer-
able to the Parllament for whatever
happens here. If we answer this ques-
tion, all those other issues which have
been raised will fall in their proper
place and we will see that the pleture
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which emerges gives us a proper pers-
pective,

Let us see how the existing position
has arisen. It iz well known to this
House that it is the outcome of legis-
lation by Parliament. The present
position has the sanction of Parlia-
ment. Then the question is whether
we are going to improve this position
from the viewpoint of the critics or
whether there is going to be a curtail-
ment of whatever content of power
that rests with the people here. I my
there will be a vast improvement. The
question whether Delhi should have
a government responsible to a local
legislature was considered in this
House in 1062 when the Constitution
(Fourteenth Amendment) Bill was
before it. The House then decided
that Delhi could not be included in
that Bill. I have got that article 230A
before me. Let it be clearly appre-
ciateq on what our stand is based. The
article says,

“Parliament may by law create
for any of the Union Territories
of Himachal Pradesh, Manipur,
Tripura, Goa, Daman and Diu and
Pondicherry, a body....a council
of ministers, etc...."”

This does not include Delhi. When
this House accepted that amendment,
it was very clear that whereas cer-
tain other areas were going to have
an Assembly and Council of Ministers,
Delhi was not going to have it. When
a Bill amending the Constitution is
brought before the House, naturally
every aspect will be scrutinised very
thoroughly and it is not as if there
was some kind of lapse or forgetfull-
ness about the question of Delhi, It
was raised and discussed at that time
and a decision was taken by Parlia-
ment that Delhi would not have a
legislature and a council of ministers.
The considerations which led this
House to exclusive Delhi from the pro-
visions of article 239A of the Consti-
tution still hold good. That iz the
important point. ‘This Bill is In conso-
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nance with the decision of the Parlia-
ment on this basic issue.

Of course, it may be said that
we can change the Constitution as was
urged here, It was open to members
to take the stand that they seek
to reserve this position, The ques-
tion will then be asked, compar-
ed to that period of time when Parlia-
ment accepted this article, what has
happened? What are the new reasons
and new facts? 1 do not think any
new facts have emerged. I proceed
on the basis that Parliament had taken
everything into consideration and then
adopteq the proper course.

I should like to go a little behind
the provisions of that Constitution
Amendment Act, because they were
again based on a certain reasoning. It
may be that there is nothing sacred
about the SRC Report and some of
its decisions have been altered. But
the question is not their recommenda-
tion. The question is that the report
contains a line of reasoning and we
should gec whether that is still valid
or not. The report gives the basis of
reasoning on which the decision of
Parliament was taken. The decision
taken by the SRC was based on the
experience and practice in other fede-
Tal countries and also considering the
situation of this place, the special
needs of Delhi and the circumstances
in which it is situated. I would like
to quote from this report because it is
mot so much the recommendation
which emerged as the basis of reason-
ing which led to that recommendation
regarding the present set-up of Delhi.
The Commission dealt with this mat-
ter with reference to the situation
which existed then:

“This diarchical structure repre-
wents and attempt to reconcile

Central control over the federal

pital with autonomy at State
level. It is not surprising that
these arrangements have not
worked smoothly. On the one
hand. it is contended that the
dev 1 of the capital is ham-

pered by the division of responsi-
bility between the Centre and the
State Goverrment and that there
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has Been a marked deterioration
of administrative standards im
Delhi since dual control was intro-
duced in 1851. On the other hand,
there is persistent complaint from
the State Government about the
inadequacy of the powers vested
in it.”

15.17 hrs.
[Mg. SeeaxEr in the Chair]
The Commission further observed:

“That the present arrangements
cannot endure is admitted even in
the d bmitted omn
behalf of the Delhi Government
which states that “Delhi is a Part
C State and it is difficult to see
any future for su:h States.” Ac-
cording to the basic pattern of
component units of the Indian
Union which we envisage, an exist-
ing Part C State must in future
become either part of a State or a
centrally-administered territorry.
In ‘making a choice between the
two alternatives we must take
into account the following special
faclors:

“(i) Delhi is the geat of the
Unijon Government; and

(ii) it is basically a city unit,
B2 per cent of its total
population being resident
in urban areas.

It is hardly necessary to discuss
in any detail the reasons why
Delhi, if it is to continue as the
Union capital, cannot be made
part of a full-fledged constituent
unit of the Indian Union. Evem
under a unitary system of Gov-
ernment, the normal practice is to
place national capitals under a
special dispensation.”

That is, even if it were not a federal
State, the national cepitals is in a
special position. Later on, the Com-
mission brings out other points and
says:

It may be recalled that the

desirability of excluding the seat
of the Central Government from
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the jurisdiction of a provincial
government was one of the main
congiderations which led to the
iransfer of the Imperial capital
from Calcutta in 1812

Then it is said:

“The weighty iderations

the legal residents of the District
of Columbia in the USA are at
present totally disfranchised and
do not in any way participate in
government at cither the federal
or State or cven the municipal
level. As we have stated else-
-where, the people of centrally-
administereq areas in India are

urged in these despalches should
not be lightly brushed aside on
the ground that they relate to a
period when India was under a
foreign government. If anything,
these arguments are more valid
in the present circumstances,
because there is a greater need
for avoiding the blurring of res-
ponsibility under a democratic
form of government based on the
federal principle than under a
bureaucratic system of govern-
ment, which allowed each higher
unit {o exercise overriding autho-
rity over the lower units.

That the capital of the Union
Government should be directly
administered by it has not been
disputed either in the an=

more ndvam.ageuusly placed than
those of the centrally-adminis-
tered territories in other import-
ant federal countries in that
they have full representation in
the Union Parliament. There is,
therefore, no question of dis-
franchising the people of Delhi
or any other centrally-adminis-
tered area. Having taken all
these factors into account, we are
definitely of the view that muni-
cipal autonomy in the form of
a corporation, which will provide
greater local autonomy than is
the case in some of the import-
ant federal capitals, is the right
and in fact the only solution of
the problem of Delhj State.”

Sir, I have quoted at length from

dum submitted on behalf of the
Delhi Government or by the offi-
cial representatives of the State
during the course of their dis-
cussions with us.”

Then, in the final summing up they

say:

“We have given careful consi-
deration to the argument that a
denial to the people of Delhi of
the benefits of popular govern-
ment at State level would be a
retrograde step. It has to be rea-
lised that, if Delhi is to continue
to be the seat of the Central
Government, it must adopt a
maodel which is sound in prineiple
and administratively workable in
practice. People residing in na-
tional capitals enjoy an advanta-
geous position and they must be
nrepared to pavy some nrice for
it. 1t may be pointed out hat

this d t because this was the
outcome of z prolongeq and serious
consideration of the problem and it
sets out the considerations which led
to the recommendation which  the
Commission made. This fact, this
special feature, has also been appre-
ciated, because some of the hon. Mem-
bers who spoke now, before 1 slood
up, have expresséd their appreciation
of the special situation here and the
need to tackle the problem in a
special manner. The hon. Member,
Shri Trivedi, who spoke the other
day, alse said that he visudlised that
in the metropolis of this countrv we
do require an Aadministration which
will be somewhat homogeneous with
authority which will vest in the
Centre. Today this view has been
expressed very forcefully.

Now. I may just make a brief refer-
ence to some of the things which
have been stated a little while azo
on the floor of this House. Why is it
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that we brought up this Bill in these
circumstances when we would like
all controversies to be  stilled.
Actually, all controversial matters
have been brushed aside and there is
an atmosphere of unity in the coun-
try. Why do we distort it by bring-
ing in a Bill about which there s
s0 much controversy, so much oppo-
sition among the people who are
mainly concerned with it? If I had
felt that was going to be the posi-
tion, [ do not know what might have
been the position, whether at this
juncture I would have brought this
Bill. Incessantly, during the whole
period of two years, I know, there
have been occasions when numerous
questions have been asked here about
the position of Delhi, its municipal
set-up and other things.

Shri Kashi Ram Gupta : Two years
before, Punjabj Suba and Hariana
were not there.

Shri Nand&: 1 am coming to that
Numerous questions were asked as
to why there was this delay about
consideration of this question. When
we first took up the position of the
Delhi Municipal Corporation, there
was an attempt, and that was in
consultation with members of various
parties and others sitting over that
question, to see whether we =ould
enlarge the content of the powers of
the Corporation in order 10 give
effect, 1o implement the assurance
that Delhi will have something more,
something a little more satisfying to
the aspirations of the people than a
mere municipality, the assurance that
was given by the present Prime
Minister and also the lale Prime
Minister. Therefore, an effort was
made to see whether we could not do
something to the structure of the
Municipal Corporation and also to
its range of functions which have to
be assigned to it. We were almost
agreeing on that point and an agree-
ment was almost reached about that.
But then, finally it was felt that load-
ing a8 municipal organisation with so
much power, authority and functions
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may pmaﬁy be not something which
will lead to efficient presults. Then
we took the other course, to see
whether we could do something else.
The idea of having a Metropolitan
Council wus originally thought of in
substitution of the Delhi Municipal
Corporation. Then we said, let the
Mumicipal Corporation stay as it is
and we shall have another Metropuoli-
tan Council. Therefore, the provi-
sions of this Bill, steadily, from one
slage Lo another, were enlarged, im-
provements were made with the help
of various representatives of this
arca, and at last 1 felt thel this is
something which could be done.
Maybe, some of them are not fully
salisfled. A few of them are not fully
satisfled with it. But the bulk of
them thought that in the circum-

-stances, in the special situation here,

taking inty account all considerations
affecting this matter, this is the best
a:djustment  this is the best arrange-
ment  for it. That was the stage
where we rearhed. The scheme was,
based on those deliberalisns  which
resulted from that, placed on the
Table of the House. Now we are
faced with this situation. I do not
blame anybody. 1 would be very
keen, I would be very happy, it I
could do something, if the Govern-
ment could go further and satisty the
otherwise quite good aspirations ex-
pressed by the hon. Member Ch.
Brahm Prakash. There is no questlon
of any denial of something which Is
legitimate and due because of any
kind of fecling that Dethi should be
deprived of what is due to it. These
considerations were  discussed at
length with the members and we
reached this decision. Therefore, the
question of withdrawal does not arise.
The guestion is, we are moving for-
ward.

Some points have been raised about
Hariana and all that. Tt was anid
that since surh  issues  have heen
raised. why are we going head with
the Bill. The hon. Member, Shrl
Prakash Vir Shastrl, on the other
hand, sald, whv is it that we reopencd
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ihe question about Punjabi Suba
around which Hariana and other
things arise. I am sorry, this js not
the occasion for that, when I have to
juslify that step. I feel in my heart
that they were fully justified. When
there is an occasion for that I shall
explain that it is in the national
interest that that matler should be
taken up and should be dealt with.
There would have been no ad-
vantage in shutling our eyes to the
situation which we faced then; but
1 do not want to take that up now.
1 will only say that the other things
are not related to it; they are not
relevant to this consideration. That
is our view; therefore, we are not
going to be deterred from proceed-
ing with the Bill only because some
other issues have been raised in some
other context.

Shri Kashi Ram Gupta: How do
you say that it is not related to this
at all?

Shri Nanda: In the minds of some
people it may be related; for us it
i3 not related.

Then, about the provisions 1 would
dike to take a little time to say that
what is being intended to be done is
something which is not really so in-
considerab e, so negligible, so meagre
that there should be this kind of a
contempt for the proposals that are
being put forward here. When we
took up this matter for consideration,
the task before us was to find a way
of dealing with the various sugges-
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very outset, we might have taken up
that very thing. But if you actually
obliterate that line which separates
the two concepts, there was no sense
or purpose in spending all these
weeks and months in evolving this
kind of g structure and this kind of
a set-up. From the very beginning
it was accepted that we are not con-
sidering a se.-up like an assembly
ete. for Delhi. Short of that, what-
ever is best, as far as we can go, we
were prepared to go and are still
prepared to go. If there is anything
which can be shown that thig will
do, I do not think there will be any
resistance to any such suggestion.

Shri Kashi Ram Gupta: You were
not prepared to send the Bill to the
Select Committee even.

Shri Nanda : I moved that this Bill
should go to the Select Committee,

Shri Kashi Ram Gupta: In the
initial stage you were not prepared
to send the Bill to the Select Com-
mittee.

Shri Nanda: How does the hon.
Member know what ] was prepared
to do? I am keen that the Bill
should be passed quickly; but, if
there is any d d that it should
go to the Select Committee, T would
not object to it and I did not object
to it then.

While we negatived the demamd
for an assembly, regarding that
assurance, as I said, we have now
worked out the scheme and 1 will
say something about two features of

tions so that a structure emerges the scheme primarily. One iz the
which will have this ad and E tive Council and the Executive
which will satisfy these two condi- Councillors. Among the various

tions, that it does enlarge the demo-
cratic content of the administration
all the time keeping in view the limi-
tation that it cannot go so far as to
be an assembly and council of minis—
ters. There is a distinction between
the two. The hon. Member, Choudhry
Brahm Prakash says, “You did this;
you accepted this; you accepted that:
why not that also?” Then, at the

features this is the most important,
the provision relating to Exccutive
Councillors. Criticism was  being
made about the relative position of
the Administrator and the Executive
Councillors. It was stated here that
the Administrator has  unlimited
powers angd this becomes the Adminis-
trator’s raj; that a Moghul Emperor
will be ruling here in the shape of
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an Administrator. There is an adminis-
trator today in the person of the
Chief Commissioner. His powers and
responsibilities, though he may be-
ecome a Lieutenant-Governor, com-
pared to the authority exercised by
the Chief Commissioner, who is the
administralor now, will be greatly
reduced. 1 would request hon. Mem-
bers to refer to clause 27(1). It
clearly states that the Executive
Council will assist and advise the
Administrator in regard to the pow-
ers transferred to the Administrator,
having said already *in the fleld
alotted to the Executive Councillors”
which covers the whole of the fume-
tions in the Concurrent List and in
the Soviet List. It coverg all that.

oY Tedww  amew ( aTERn )
a7 rgwTe afafa & @ geh a7 daa
g A

oft Ay HAIE &R ST A Al
&

They will be functioning, more or
less, like Ministers. 1 am talking of
the Executive Councillors. I am say-
ing that they will not simply advise,
but they will be functioning, more or
less, like Ministers over a vast field
of administration. These Executive
Councillors will be drawp from the
Metropolitan Council which is com-
posed of elected members.

An hon, Member: How many will
be nominated?

Shri Nanda: There is that differ-
ence. One cannot say that they will
have no power at all. These Execu-
tive Councillors will, in practice, be
exercising authority as Ministers
would do in the States, particulars
in the States like Manipur, Tripura,
ote.

oft omww  arw - grfafriet
aw § w1 ag g AR A gem w

g
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" Shri gfoda: Let me first explan
it, Later on, if there is any question,
1 shall answer.

Regarding law and order and cer-
tain other limited matters, the direct
rexponsibility is i by the Ad-
ministrator. I would like to add
that, under the arrangemant which
was in force in 1952—1956, the local
authoritiey like the New Delhi Muni-
cipal Commiitee, the Delhj Munici-
pal Committee and scveral other
Municipal bodies, including the Elec-
tricity and Transport Undertakings
were outside the jurisdiction of the
Council of Ministers. It is now in-
tended that all these bodies will come
within the purview of the Exccutive
Council. To that extent, the fune-
tions of the Executive Councillors will
cover even a wider field than that of
the Council of Ministers of Part C
States. 1t is further intended—provi-
sion will be made for that—that there
should be delegation of powers of the
Central Government. That is today
various Ministries cxercise certain
powers. That is one of the facets of
administration here, which is exposed
to criticism, which leads to the objec-
tion that there is no unificd adminis-
tration and that so many agencies
enter into the administration, Now
this will happen that al] these powers,
at least a good deal of them, will be
deleguted to the Administrator and
those powers will then be assigned to
the Executive Councillors. Their
position will then hecome very much
better.

A point was raised nbout cases of
disagreement. ie., if there fa dis-
agreement  between the Executive
Council and the Administrator, what
happens?  An exception was taken to
the provisinn that Is being made here
which is that, in such cases, the Ad-
ministrator has to refer the matter to
the President and that. i, urgent
coses, if any urgent action is nereded
pending the d of the President,
*e can take such aetion. The hon,
members must reslise that this is a
Jtowigion which has been made in




6155 Delhi

[Shri Nanda]

the cage of all Union Territories, So
thig is not something exceptional for
.Delhi.

Shri Shinkre (Marmagoa): There
is no justification for ils acceptance or
admissibility.

Shri Nanda: Parliament hag adop-
ted this. Possibly the hon. member
«dig not like it then also, but it has
been adopted by a large body of
members. Therefore, I stand by that.

1 have referred to the Council of
Ministers. Now there is the other
thing . .

An hon. Member: It is Executive
Council and not Council of Ministers,

Bhri Nanda: They will be function-
ing ,(like Council of Ministers.

Now we come tg the Metropolitan
Council, It has attracted a lot of cri-
ticism in very choice words—debat-
ing society, ornament, etc. Having in
view the limitation to which I have
referred before—that it cannot ‘take
final decisions and that the Executive
Council is not answerable to  it—I
think that the Metropolitan Couneil
‘will serve very important purposes
and 1 shall indicate what exactly is
the utility of such a body. It may be
that the body may not be composed
of elected persons. That view could
have been taken but the view taken
by practically all the representatives
of the Delhi area who advised ug on
this matter was that it should be
a body consisting of elected persons,
and, therefore, this provision has been
made. The discussion in the metro-
politan council is not going to be a
“discussion of academic matters. They
arc¢ going to concern themselves with
the practical day-to-day problems of
the territory. problems of interest to
the people of the territory, extending
over the whole range of subjects in
the State List and the Concurrent
List, barring a small portion which is
reserved. In these discussions, full
expresslon can be given of the opi-
nion of the people of the area.
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Secondly, this body can initiate dis-
cuszion in detail regarding legislative
measures for the territory before they
are brought before Parliament. They
can muake suggestions or improving
them or for modifiying these measur-
vs in the light of the requirements of
tae people of the area. Thirdly,
tney will consider the budget esti-
ma.cs of the territory and suggest
whut changes should be made in the
administrative policy which is to be
reflecled  through these  budgets.
Then, matters of administration re-
garding general policies, schemes of
development etc. will also be included
within the purview of this council.
There will also be the right of Mem-
bers to ask questions regarding any-
thing. This content does not cer-
tainly constitute or total up to ap as-
sembly, but certainly all these func-
tions are devised to enable the exe-
cutive counci] to function more effec-
tively and more inconsonance with
the wishes of the people of the area.
I think that that is an important con-
sideration and of very considerable
advantage.

We have to think and visualise
what will happen in practice. I om
sure that as the thing is adopted and
ag it settles down, the executive coun-
cillors and the members of the metro-
politan council ang the administrator
will establish some kind of equations

mong th lves, and adjust
will be made and in practice the
metropolitan council will exercise
very great influence and will be able
to give a direction to the work con-
nected with the affairs of the area,
In the course of the period of trial
ete. there will attach tp the recom-
mendations of this body an amount
of weight which in practice will be
found to be such that it would give
a certain amount of authority in
practice to the metropolitan council
which it may not have been provided
with in the provisions of the Bill that
is before us. So, in the structure,
there are two parts principally, name-
ly the executive council and the
metropolitan council.
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1 shall now come to certain gbjec-
tions which were raised. It wag sald
that in spite of all this there would
still be that defect, and it will per-
sist, regarding the lack of unified
administration in the area; it was said
that there would still be so many bo-
dies, there would be a cantonment
board, there would be a municipality,
there would be the New Delhi Muni-
cipal Committee, there would be the
Development Authority and so on.
But this criticism loses sight of the
important fact that the administration
being unified does not mean that only
one body should be doing everything.
It is not that there should be one body
doing everything. But it ig that if
therc are more bodies dealing with
the affairs of an area, there should be
a method of co-ordination so that
there are no delays and the work
does not suffer, The set-up which is
sought to be created does provide
for that co-ordination. The Execu-
tive Councillars will cover the whole
range of activity in this area. Some
Executive Councillor will be -respon-
sible for even the Municipal Corpo-
ration, the DTA, all these boards.
All these will be within the purview
of this new set-up, Therefore, this
provides for a measure of co-ordina-
tion, a method of unifying the admi-
nistration. If we look carefully at
the provisions of the Bill, I think the
objection raised on thig account will
not have any weight

Therefore was one obpection raised
regarding the provision for nomina-
tion. 1 may again say that this is
nothing new, This exists in the
other Act slso. There is only a glight
varistion. This provision for nomina-
tion has been put in for good reasons.
It may be that the process of elec-
tion may not enable certain minori-
ties. certtain special interests, cer-
tain elements to have representation
whereas if they were given that he-
nefit, they may be able to make a
useful contribution to the work of the
area, to the work of the Metropolitan
Council and the administration of the
area.

Barring a few matterg of detail, I
think 1 have covered the basic provi-
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siuns ﬂgthe main points of criticismn

of the structure and appsoach pro-
posed in the Bill. I may again say
with regret that although it has not
been found possible to accept  the
demangd for immediately incorporaing
in the Bill an Assembly and a Coun-
cil of Ministers, I believe whatever
has actually been offered through the
proposed measure will go very far
towards improving the administration,
making it more homegenous and more
united, reducing friction and conflicts
which exist now and also towards
reflecling in a very large measure
in the administration the wishes of
the people of this area.

I do not personally see any pro-
spect of any change which will take
this Bill beyond the content which
has been provided in the Bill; that
is, I do not think, in view of the con-
siderations® which have been wurged
and which have also becn shared by
many Members of this House, that it
will serve the purposes of either the
nation or the people of this aree if
we depart from these provisiong in
any radical way. Therefore, 1 would
urge on the House that the provisions
of the Bill as they are may be accep-
ted, subject of course to the changes
that the Joint Commitiee might make
when it considers the details of the
Bill.

Shri P. B. Chakravertl (Dhanbad):
Taking into- account the  historical
factors that have compelled three
federal countries of the world, namely,
Australia, USA and Brazil, to go in
for § new capital—because of the
continuous pressurc of the electors of
Philadephia on the Central Govern-
ment, they had fo move to a new
capital in the USA, similarly in Aus-
trolia, they wanted to go beyond 100
miles of Sydney, and so they esta-
blished their new capita] at Can-
berra; likewise in Brazil, they did
not want Rio de Janeire with its
Opposition stronphold, so they shifted
to Brasilia—taking into account these
historical factors, is there any analogy
which can justify this departure from
the accepteq principal of democracy
and denial of the fundamental right



6159 Delhi

[Shri P. R. Chakraverti)

cr participation of the people in the

inistration, ble to the will
and opinion of the people? I do not
know. Though I do not agree with
Shankar's Weekly!s comment that
Nandaji is the embodiment of cont-
rary elements, because they compare
sadhu and socialism, still I want him
to mcke me understand how far it is
historically—the whole world's his-
wory I know, 1 have travelled the
whole world—justified to deny it to
these poor people because they are
innocent, docile, very meek, very
humble and unlike the people from
where T come. I want to know that.

Mr, Speaker: That is what he has
been trying to do, I suppose.

Shri P. R. Chakraverti: I could not.
If only you had allowed me to speak.
1 am the only man who represents a
sonstituency with the highest votes, I
am not allowed to speak. I am not in
the Joint Committee, because he has
ingeniously left me out. A guod
man is already advised by bad people.
The way he has climinated my name—
I am the only man who hag got the
highest votes who has come from 1500
miles—shows that he is advised by
bad people.

Mr. Speaker: Does
want Lo say anything?

the Minister
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I am putting the amendment of Shri
5. M. Banerjee, motion for circula-
tion for purpose of eliciling opinion,
to the House. The Question is:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the Bth February, 1966."

The motion was negatived
Mr. Speaker:

“That the Bill to provide for the
administration of the Union terri-
tory of Delhi and for matters con-
necteq therewith, be referred to a
Joint Committee of the Houses con-
sisting of 33 members, 22 from this
House, namely; Shri S. V., Krishna-

The question is:

moorthy Rao, Shri Ramchandra
Vithal Bade, Choudhury Brahm
Perkash, Shrimati Renu Chakra-

vartty, Shri Shivajirao S. Deshmukh,
Shri Shiv Charan Gupta, Shrimati
Subhadra Joshi, Shri Hari Vishnu
Kamath, Sardar Kapur Singh, Shri
Mchr Chand Khanna, Shri T.
Manaen, Shri Dhuleshwar Meena,
Shri Jashvant Mehta, Shri Bakar
Ali Mirza, Sardar Gurmukh Singh
Musafir, Shri Naval Prabhakar, Shri
A. V. Raghavan, Shri R. V. Reddiar,
Dr. Sarojini Mahishi, Shri Sham
Nath, Shrimati Ramdulari Sinha, and
Shri Gulzarilal Nanda, and 11 from
Rajya Sabha;

that in order to constitute a sitting
of the Joint Committee the quorum
shall be one-third of the total num-
ber of members of the Joint Com-
mittee;

that the Committee shall make a
report to this House by the first day
of the next session;
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that in other respects the Rules of
Procedure of this House relating to
shall
and
may

Parli
apply with such variations
modifications as the Speaker
make; and

“that this House rec ds to

16, 1887 (SAKA) of Excisg 6162
(Distribution) Amdt.
Bill etc,

(Goods of Special Importance) Act
1957 be taken into consideration;
and

“That the Bill further to amend
the Estate Duty (Distribution) Act
1962 be taken into consideration.”

Shri Hari Vishnu Kamath (Hosh-

Rajya Sabha that Rajya Sabha do
Join the said Joint Committee and
communicate to this House the
nameg of 11 members to be ap-
pointed by Rajya Sabha to the Joint
Committee.”

The motion was adopted.

15.55, hrs,
UNION DUTIES OF, EXCISE
(DISTRIBUTION) AMENDMENT

BILl, ADDITIONAL DUTIES OF
EXCISE (GOODS OF SPECIAL IM-
PORTANCE) AMENDMENT BILL,
AND ESTATE DUTY (DISTRIBU-
TION) AMENDMENT BILL

The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
Sahn): Sir, the Finance Minister in-
troduced lhree Bills on Nov. 26th for
the r dations
made by 1he Fourth Finance Com-
mission. As all of them arise out of
the Finance Commission's r
dations, I propose with your permis-
sion that they may be taken up and
discussed together . Accordingly, 1
beg to move:

15.15} hrs.

[Mg. Dervry-Seeager in the Chair)

"That the Bill further to amend
the Union Durties of Excise (Dis-
tribution) Act 1962 be taken into
eonsideration;

“That the Bill further to amend
#he Additions] Duties of Excise

bad): Don't go on reading all
Look up now and then,

Shri Hameshwar Sahu: [ wlll try.

The House will recall that the Re-
port of the Fourth Finance Commis-
sion, together with a Memorandum
explaining the action taken thereon,
was laid on the Table of the House
on the 10th September, 1065, The
Commission's rec dationg broad-
ly fall into three categories: The first
relates to the sharing between the
Centre and the States of the proceeds
of Income-lax and the Union Duties
of Excise. The second calegory in-
volves the distribution amongst the
States of the Estate Duly and addi-
tional Duties of Excise, which, for
purposes of dmi ative ¢
ience, are levied and collected by the
Centre, but the entire net proceeds,
excepting the amount attributable to
Union territories, accrue to the States.
The third category relates to the pay-
ment of grants-in-aid of the revenues
of the States which are in need of
assistance.
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Mr, Deputy-Speaker: Let the Bell
be rung—now there is quorum.

Shri Rameshwar 8Sahu: Hon'ble
Members are aware that the Report
of Fourth Finance Commission was
not unanimous and there wa; g
minute of dissent by one member.
The minute of dissent related to the
distribution of the Additiona]l Duties
of Excise and non-inclusion of provi-
sion for certain liabilities while de-

the time.

termining the grants-in-aid. The
main majority recommendations of
the C Inat were i by



